FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate

Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF YATIN STEELS INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

YATIN STEELS INDIA PRIVATE LIMITED

Date of incorporation of corporate debtor

26/03/2004
3. Authority under. which  corporate  debtor is Registrar of Companies, Mumbai, India, under the Companies Act,
incorporated / registered 1956
4. Corporate Identity No./Limited Llablllty U27100MH2004PTC145365
Identification No. of corporate debtor
3. Address of the registered office and principal office 1st Floor, 50A Iron Market, Baroda Street, Near- Hanuman Mandir,
(if any) of corporate debtor Carnac Bunder, Masjid Bunder (E) Mumbai City 400009
6. Insolvency commencement date in respect of 28-04-2023
corporate debtor
7. Estimated date of closure of insolvency resolution | 55_10.2023
process
8. Name and registration number of the insolvency | Ramchandra Dallaram Choudhary
professional acting as interim resolution professional | Reg No- IBBI/IPA-001/IP-P00157/2017-2018/10326
9. Address and e-mail of the interim resolution | 9B, Vardan Tower, Nr. Vimal House, Lakhudi Circle, Navrangpura,
professional, as registered with the Board Ahmedabad, Gujarat- 380014
Email: rdc_rca@yahoo.com
10. Address and e-mail to be used for correspondence | Correspondence Address: 9B, Vardan Tower, Nr. Vimal House,
with the interim resolution professional Lakhudi Circle, Navrangpura, Ahmedabad, Gujarat- 380014
Email: cirp.yatinsteel@gmail.com
11. Last date for submission of claims 14-05-2023
12. Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional
13. Names of Insolvency Professionals identified to act as | Not Applicable
Authorised Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and (a) www.ibbi.gov.in / www.sunresolution.in

(b) Details of authorized representatives
Are available at:

(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the commencement of a corporate
insolvency resolution process of the Yatin Steels India Private Limited on 28-04-2023

The creditors of Yatin Steels India Private Limited are hereby called upon to submit their claims with proof on or before 14-05-2023
to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with
proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative from
among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class [NA] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 30-04-2023
Place: Ahmedabad

SD/-

Ramchandra Dallaram Choudhary
Interim Resolution Professional
Reg. No- IBBI/IPA-001/IP-P00157/2017-2018/10326

Validity of AFA till 15.11.2023
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Mﬂg @ Union Bank
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ASSET RECOVERY MANAGEMENT BRAMCH : 21, Veena Chambers, Mezzaning Floar, Dalal Street,
Mumbai-400 001, MH. sEmail : arb.mam@unicabankofindia.bank “Website : www unicrbankefindiz.coin

Appendix IV POSSESSION NMOTICE (Rule 8 (111 [For immovahle propertyl

WHEREAS, The undersigned being the Authorized Officer of the Union Bank of
India, Asset Recovery Management Branch, Mumbai under the Securtization and
Reconstruction of Financial Assets and Enforcement of Security Interest {Act), 2002
(3 of 2002) and in exercise of powers conferred under section 13(2) read with rule
d & 0 of the Security Imterest [Enforcement) Rules, 2002 issued a demand nofice
dated 03002020 under section 13 [2) of the said act calling upon the MFs. Vaidehi
Enterprises, Mr. Suresh Goyal, Mr. Ajay Tarachand Bhootra fo repay the amount
mentioned in the notice being ¥ 3,10,86,730.18 (Rs, Three Crore Ten Lakhs Eighty-
Six Thousand Seven Hundred Thirty and Paisa Eighteen only) with further interest
thergon & expenses within 80 days from the date of receipt of the said notice.

The borrowers and guarantors having failed to repay the amount, notice is hereby
given to the Borrowers and guarantors and public in general that the undersigned
has taken Physical possession of the property described herein balow in exercise
of powers conferred an him / her under sechon 13[4) of the said Act read with rule 8
& 0 of the said rules on this 26™ day of April of the year 2023,

The borrowers / Secured Debtors f Guarantors in particular and the Public in
General is hereby cauticned not to deal with the property and any dealings with the
property will be subject to the charge of the Union Bank of India, Asset Recovery
Management Branch, Mumbal for an amount of ¥ 310,88,730,18 (Rs. Three Crore
Ten Lakhs Eighty-5ix Thousand Seven Hundred Thirty and Paisa Eighteen Only)
with further interest thereon Plus other Charges.

The borrower’s attention is invited to the provision of sub-section (8) of the section 13
of the Act, in respect of time available, to redeam the secured asasts.

.....

Description Of Secured Assets

Shop No. 410, adm. Super bulll up area 410000 sq, 1. L e equivalent b 31804 4. mix,
And carpet area 225200 =q. ft. i.e. equivalent to 205,29 sq. mtr. On 4" floor together with
undivided progartionate share in the land underneath the said bullding of complex known
and named &5 Aastha Corporate Capital constructed and situated on the land bearing
Final Plot No. 22 & 25 (old linal Plot No. 17 and 20) of T P scheme No, 13 (Bharthana-Vesu),
Rev Block Mo, 15, 16 and 19 {0ld Survey Mo. 5/2, 5/3 and 5/6) of Moje Village : Bharthana-
Vesy, Old Taluka - Surat City (Choryasi) and New Tal Majura, Dist, Surat and Bounded on
the - * East by : Boad; *West by : VIP Road; * North by : VIP Plaza; * South by : Building.

Flat No, 815, adm. super built-up area about 82500 sq. . and bullt up ares GIL00 5q. i
on 8" floor of building Mo, D tegether with undivided proportionate share adm, About
2179 &0, mir. In the land under the 2ald bullding of housing complex known and named
a5 Shiv Residency organized by Shivkrupa Row House Co-Operative Housing Sociaty
Limited constructed and situated on land bearing final Plo? No, 48, Original Flat No, 48
of T. P Schema Mo 42 (Bhimrad) Block No. 20, Revanue Survay Mo 1572 of Moje Villaga :
Bhimrad, City Sural, 0ld Taluka Surat City {Chaoryasi) and New Taluka : Majura, Dist, Sural
and Bounded on the - East by : Road; * West by : Aoad; * North by : Building; « Souwth
by : Building.

5d/-

MR. Bodhan Biswas

Chief Manager & Authorised Officer,
UNION BANK OF INDIA

Diate 2804 2023
Place: Sural, Gujaral

qﬁmar : Asset Recovery Management Branch : 21,Veena
M_%EI @ Unfmﬂgg_ﬁ Chambers, Mezzanine Floor, Dalal Street, Fort,
ﬁ:ﬂ’_ ﬂm Mumbai 400 001 Email: arb.msm@unionbankofindia.bank

Website : www.unionbankofindia.co.in
Date: 17.04.2023

Ref. No.: ARMB:MSM:0450:2023

N

Mahimtura Marg, 3¢ Kumbharwada, Mumbai Maharashtra Mumbai - 400004.

Mr. Gangaram Bishnoi, 91, Durgadevi Street, 610, Durgadevi Udyan, Building, Kumbharwada,
Mumbai - 400004.

Mr. Gangaram Bishnoi, 113/117, Gulab Mansion, 39 Floor, R-51, 3¢ Kumbharwada,
Mumbai - 400004.

Sir/ Madam,

SUB: Enforcement of Security Interest Action Notice {U/S 13 (2) r/w 13 (3) of SARFAESI Act-

2002} -In connection with the credit facilities enjoyed By M/s. Rainbow Pipe Fittings Co. with

us — Classified as NPA

M/s. Rainbow Pipe Fittings Co. have availed the following credit facilities from our Vile

Parle West Branch.

ature mount (In RS.) In Lacs
Tash Crean T90.00
10tal 190.00

e have to inform you that your accounts have been classified as NPA account as on
30.09.2019 pursuant to your default in making repayment of dues/ installment/ interest. Ag
on 31.03.2023 a sum of Rs. 2,09,97,675.07 (Rupees Two Crore Nine Lakhs Ninety Seven
Thousand Six Hundred Seventy Five & Seven Paisa Only) is total principle outstanding plus
interest Rs.1,23,14,974.00 (Rupees One Crore Twenty Three Lakhs Fourteen Thousand
Nine Hundred Seventy Four Only) accrued upto 31.03.2023 as shown below.

{Amount in Rs.)
Nature of limit Account Number Principle Outstanding Amount Interest Upto 31.03.2023

Cash Credit {319805040000534 2,09,97,675.07 1,23,14,974.00

Total Principle amount Rs. 2,09,97,675.07 (Rupees Two Crore Nine Lakhs Ninety Seven
Thousand Six Hundred Seventy Five & Seven Paisa Only) + Rs. 1,23,14,974.00 (Rupees
One Crore Twenty Three Lakhs Fourteen Thousand Nine Hundred Seventy Four Only)
accrued upto 31.03.2023.

In spite of our repeated demands you have not paid any amount towards the amount outstanding
in your account/accounts / you have not discharged your liabilities.

We do hereby call upon you in terms of section 13(2) of the Securitisation and Reconstruction
of Financial Assets and enforcement of Security Interest Act, 2002, to pay a an amount of
Rs. 2,09,97,675.07 (Rupees Two Crore Nine Lakhs Ninety Seven Thousand Six Hundred
Seventy Five & Seven Paisa Only) is total principle outstanding plus interest Rs.1,23,14,974.00
(Rupees One Crore Twenty Three Lakhs Fourteen Thousand Nine Hundred Seventy Four
Only) accrued upto 31.03.2023. The interest rate as per the terms and conditions of loan
documents executed by you and discharge your liabilities in full within 60 days from the date of
receipt of this notice, failing which, we shall be constrained to enforce the following securities
created by you in favour of the bank (against the under-mentioned securities) for the above
mentioned dues by exercising any or all of the rights given under the act.

Rate of interest

Account No.

Description| Name o

of Security

Stock
and Book
Debts

Owner | Security

description

ecured to
the facility

ype o

No. |Security charge

Ws.
Rainbow Pipe
Fittings Co.

All Stock and
receivables

Godown No. H/24
at Madhusudan
Compound,
Village Anjur,
Tal. Bhiwandi,
Dist. Thane
admeasuring
1600.00 sq feet
Godown No. H/25
at Madhusudan
Compound,
Village Anjur,
Tal. - Bhiwandi,
Dist. - Thane
admeasuring
1600.00 sq feet

Godown No. H/26
at Madhusudan
Compound,
Village Anjur,
Tal. — Bhiwandi,
Dist. - Thane
admeasuring
1600.00 sq feet
1] Please note that if you fail to remit the dues within 60 days from the date of receipt of this
notice and if Bank exercises all its rights under this Act and still the dues are not fully satisfied
with the sale proceeds of the secured assets, we shall be constrained to take appropriate legal
action against you in/before a competent court of law / Debt Recovery Tribunal for recovery of

the balance amount from you.

2] You are hereby put on notice and your attention is invited to the provision of SARFAESI, that
as per the section 13 (8) of the SARFAESI Act, 2002 read with rule 3 (5) of security interest
enforcement rules 2002 (as amended), you can tender the amount of dues of the secured
creditor together with all costs, charges & expenses incurred by the secured creditor, at any time
before the date of publication of the notice for public auction or by inviting quotations or tender
from public or by private treaty for transfer by way of lease, assignment or sale of the secured
asset/s. Please also note that if the amount of dues together with the costs, charges & expenses
incurred by the secured creditor is not tendered before the date of publication of the notice for
public auction or by inviting quotations or tender from public or by private treaty for transfer
by way of lease, assignment or sale of the secured asset/s, as stated above, you shall not be
further entitled to redeem the secured asset(s).

3] As per sec.13 (13) of the Act, on receipt of this notice you are restrained/ prevented from
disposing of or dealing with the above securities except in the usual course of business
without the previous consent of the Bank. Please note, any violation of this section/notice entails
serious consequences.

* Note: Earlier issued notices u/s 13 (2) and subsequent proceedings initiated thereafter {in
pursuant to the said 13 (2)} are hereby withdrawn. Sd /-

Yours faithfully,
Bodhan Biswas, Chief Manager & Authorised Officer,

Union Bank Of India.
f‘-inﬂn::i“. ep. .in

1. | Primary Hypothecation Al

Mr. Gangaram

Godown Bishnoi

2. | Collateral Mortgage Al

Mr. Gangaram

Godown Bishnoi

3. | Collateral Mortgage Al

Mr. Gangaram

Godown | ™ gichno

4. | Collateral Mortgage Al

ASSET RECOVERY MANAGEMENT
BRANCH - Centrum Building,
Znd Floor, Gokul Read,
Hubballi - 580030, Karnataka

Ref. CB/ARMB /Hubballi/F-35 & 36/2023-24/K55 Date: 21/04/2023
E-AUCTION SALE NOTICE

E-Auction Sale Motice for Sale of Immovable Properties under the
Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to Rule 8 (6) & 9 of the Security
Interest (Enforcement) Rules, 2002

Motice is hereby given to the public in general and in particular to the
Borrower (s) and Guarantor (5) that the below described immovable properties
morfgaged [/ charged to the Secured Creditor, the Construclive Possession of
which has been taken by the Authorised Officer of Canara Bank, will be sold on
‘As is where is”. “As is what is”, and * Whatever there is” basis on 29/05/2023. for
recovery of the current Lizbility of Rs, 10,29,99.433/- (Rupees Ten Crores Twenty
Nine Lakhs Minety Nine Thousand Four Hundred and Thirly Three Only) plus
further inferest and cost from 07/04/2023 due to the Asset Recovery
Management Branch from (1.) M/s Masur Infrastructure Development And
Construction Pvt. Lid., Represented by its Directors 1. Sr Adiveppa Basavara)
Masur, 2. Sri Anoop Adiveppa Masur and 3. Sri Vivekanand B. Masur
(2.) M/s Masur Garden Resorls Pvl. Lld., Represented by its Direclors
1. 5ri Adiveppa Basavaraj Masur. 2. 5 Anoop Adiveppa Masur.

The Reserve Price will be Rs. 114,00 Lakhs and the Earnest Money Deposit
willbe Rs. 11.40Lakhs. The Earnast Money Depaosit shall be deposited on or bafore
26/05/2023 belore 4 M.

P11 § Canara Bank <

| fetwiees synancnse |
(A GOVERNMENT 6 INDIA UNDERTAKING)

| ipti i |

All that 950 Sq.Ft. Saleable buit-up (760 Sq.Ft. built-up) Office with
450 Sq.Ft. attached Terrace suitable for exclusive use located on the Third Floor
of 8 Ground-plus-Six-Storeyed Commercial Building known as “VISHNU
SHOPPING CENTRE™ constructed on a land bearing Plot No. 36, Sector - 15,
CBD Belapur, Navi Mumbai, Maharashira & bounded by :

Morth : 30 Meters Road South ; PlotNo. 37

East . PlotNo.53 West : 30 Meters Road

For detailed terms and conditions of the Sale please refar the link “E-Auction”
provided in Ganara Bank's websita (www.canarabank.com) or may contact Chief
Manager, CANARA BANK, SPECIALISED ASSET RECOVERY MANAGEMENT
BRANCH, HUBBALLI, Karnataka Phone Mo. (9110370518 0836-2239410 &
94B0696809) during office hours an any working day.
Date: 21.04.2023 5d/- Authorised Officer
Place: HUBBALLI CANARA BAMK, ASSET RECOVERY

MANAGEMENT BRANCH - Centrum Bullding,
2nd Floor, Gokul Road, Hubballi - 580030

LKP FINANCE LIMITED

CIN: L65990MH1984PLC032831
Regd Office :- 203, Embassy Gentre, Nariman point,Mumbai 400021
EXTRACTOF STANDALONE AND CONSOLIDATED AUDITED FINANCIAL RESULTS
FOR THE FOURTH QUARTER AND FINANCIAL YEAR ENDED MARCH 31,2023

SUNDAY, APRIL 30, 2023

15

(Rs.in lakhs except per share data

Mumbai
28 April 2023

STANDALONE CONSOLIDATED
PARTICULARS Qudlttﬂ ‘I’eal Gudltﬂl ‘Ileal Qualtm ‘Ileal Gudlie[ Yed[
Ended Ended Ended Ended Ended Ended Ended Ended
(Audited) | (Audited) | (Audited) | (Audited) | (Audited)| (Audited)| (Audited)| (Audited)
T Totar mcome from Operations (net) (62-12) 2,507 88)5,569.81 247 2,821 7T (44733)
2 | Net Profit / (Loss) from ordinary activties after tax| (308.29)| 1,218.69 (964.68)| 3,280.78 (293.55) 1,387.33 (936.87)
3 | Net Profit /(Loss) after Extraordianry items (308.29)( 1,218.69( (964.68) 3,280.78 (293.55) 1,387.33 (936.87)
4 | Paid-up Equity Share Capital 1,256.86| 1,256.86| 1,256.86| 1,256.86 1,256.86) 1,256.86 1,256.86
Face Value of the Shares 10.00 10.00 10.00 10.00 10.00 10.00 10.00
o | Reserves excluding revaluation reserves 28,074.87 27,510.81 28,428.83
as per balance sheet
6 | Earning Per Share (EPS) (Face value of Rs.10)
-Basic (2.45) 9.70 (7.68) 26.09 (2.34) 11.04 (7.45)
-Diluted (2.45) 9.70 (7.68) 26.09 (2.34) 11.04 (7.45)
| Notes:

The above is an extract of the Audited Financial Results (Standalone and Consolidated) of the Gompany for the Fourth Quarter and Financial Year ended
March 31, 2023. The detailed format for the same has been filled with BSE Limited under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirement) Regulations, 2015 and is available on the website of BSE at www.bseindia.com and also on the website of the Company at www. lkpsec.com.

For LKP FINANCE LTD
Sd/-
M V Doshi
Executive Chairman & Managing Director

PnssEEs‘n" HnTl::E {FILILE E{‘i} {‘Fnr Immavable Propert ;r}

. ASSET RECOVERY MANAGEMENT BRANCH

| Bank of India Building, 1 Flr.,, 28, 5, V. Road, Andheri (W), Nr.
| Andheri West Railway Statien, Mumbai-400 058, MH. *Tel. No.

§ (022} 28210406 / 07 *Email : asset.mnz@bankofindia.co.in

Bank of India /°

|
.'..|;.'|.l1<'ur| Fids Aoakivg |

WHEREAS, The undersigned being the Authorized Officer of Bank of India,
under the Securitization and Aeconstruction of Financial Asset and Enforcement of
Securty interest Act, 2002 (No. 3 of 2002} and m exercise of powers conferred under
section 1312} read with rube 3 of the Security Interest (Enforcement) Rules, 2002
issued a Demand Nolice dated 04.05.2016 calling upon the borrower ¢ Guarantar
M/s. Lee Fortune Infra Buildcon Pvt. Ltd., Mr. Pradeep K. Swami, Mr. Prasad
K. Swami, Mr. Dhiren C. Savala, Mr. Vazant D. Bhamaniys, Mr. Sitapati
Chawvali to repay the amount menticned in the notices aggregating ¥ 7,42,51,624.81
(Rs. Seven Crore Forty Two Lakhs Fifty One Thousand Sik Hundred Twenty Four
& Paisa Eighty One Only) + uncharged interest within 60 days from the date of

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insolwency Resolution Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF

YATIN STEELS INDIA PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Mame of comporate deblor | YATIN STEELS INDIA PRIVATE LIMITED
2. | Date of incorporation of corporate deblor | 2610372004

' Regiskrar of Companies, Mumbai, India,
under the Companies Acl, 1956
LT 100MHZODIPTC 145365

3 Amh:-ii:,- under which corporate debior
is incorporated | regisierad
4. | Carporals anlity No.fLimited Liability
| Mdentification No. of corporate debor
5 | Address of the registered office and
princpal office ( any) of corporate dablor

| 1" Floor, 504 Iron Market, Baroda Strest,
Mear- Hanuman Mandsr, Camac Bunder,
Masad Bundar (E) Mumbsai Caty 400009

6. | solvency commencement date in 28=04-2023
| respect of comporete dedtor [
7. | Estmated dale of clesure of insctvency 25-10-2023
resalbion process
8. | Mama and reqistrabon numibear of the Ramchandra Dallaram Choudhary
insolvency professional acting as Req o-

_ inl'ari;n resn utqn_prqieﬁﬁil;-r_!al
4 | Address and a-mad of tha inbanm
resolibion professional,
| a8 reqistered with the Board
10, Address and e-mad 1o be wsed for
carrespondenca with the interem
resolution professional

| IBBUIPA-DIM IP-PDO157/2017-2018/10326
48, Vardan Tower, Mr. Vimal House, Lakhudi
Circle, Mavrangpura, Ahmedabad, Gujarat-

| 380014 Emall: rde_rca@yahoo.com
Comespondence Address: 9B, Vardan
Tower, B, Vimal House, Lakhuedi Cincla,
Mavrangpura, Ahmedatad, Gujarat- 380014
Email: cirp.yalinstesl@gmail.com

11.| Lest date for submission of claims | 14-05-2023
12| Classes of credilors, § amy, under classe | Mod Applicable
ibh of sub-sechan (BA) of sackian 21,
ascertained oy the intenm
| resolution professional _
13, Mames of Insolvency Professionals Mol Applicable

identdied 1o acl as Aulhorsed
Representative of creditors in a dass
| (Three names for each class)
14| |8} Retavant Foems and
| (b} Delads of aulthorized reprasanlabivas W sunresolulion.in
Are available at {b) Mot Applicable

Matica is keraby givan that the Matanal Campany Law Trbunal, Mumbai Bench has arderad 1he
commancement of a corporale insclvency rezalulion process of the Yatin Steals India Private
Limited on 28-04-2023,
Thecreditors of Yatin Steels Indis Private Limited are hereby called upon fo submit-their claims
with prood an of bedora 148-08-203 fo the inlenm resolubon prolessional ab the addrass
mantionad against eniry Mo, 10
The financial creditors shall submit their claims with proof by electranic means ondy, Al olher
cradilors may submil the daims wilh proaf in persan, by posl or by sleciionic means
Afinancial creditor bedonging to'a class, s lisked agains the entry No. 12, shallindicate its chowge
of aulhorised representafive from amang the fhree insolvency professionals listed against entry
Mo.13 b aclas autharised represeniztive of the class [MA| n Fem CA.
Submizsion of false or misieasng proofs of clzim shall sttract penallies
Ramchandra Dallaram Choudhary
Interim Resalution Professional
Reg, No- IEBIPA-DIIP-RPOD ST201 7-201 810326
alidly af AFA 15112023

. (@) vww.ibbi.gowin |

Diate - 30-04-2023
Place: Ahmadabad

ceipt of Notices.

THe borrower  Guerantor heving faidled to repay the amount, notice is heraby given to
thf borrowesr J guarantor and the public in general that the undersigned has taken
Physical possession of the property described herein below under Section 13(4)
of the said Act read with rube B of the said rules on the 27" Day of April, 2023
purswant to order passed by District Magistrate, Raigad, Afibag Uss. 14 (1) of the
SHAFAES! Act, 2002 in Case No. 892018 on D2.02.2022

THe borrcawer [ Secured debior in particular and the Public in General 3 hereby
captraned not to deal with the property{ios) and any dealings with the properties will
bel subject to the charge of the Bank of Imdia, for an amount of T 7,42,51,624.81 (Rs.
n Crore Forty Two Lakhs Fifty One Thousand Six Hundred Twenty Four &
Palisa Eighty One Only) + further interast thereon in respaet of Project "Fortune

THe borrower's attention is invited 1o the provisions of sulb-section (8) of section 13 of
th SARFAES] Act, in respect of time available, o redeem the secured assets,
DESCRIPTION OF THE IMMOVAELE PROPERTY:

ALL THAT PART AND PARCEL OF THE PROPERTY BEING :-

1. [Flat Me. 302, E Wing, admeasuring an area of 923 s f, situated at
Fortune Gardem, at Koproli, Tal Panwel, Dist. Raigad in the name of
M/s. Leo Fortune Infra Buildcon Pvt, Lid.

2. Flat Mo, 302 F Wing, admeasuring an area of 934 =q. ft situsted at
Green Hesven Residency, af Koproli, Tal, Pamvel, Disl. Raigad in the name. af
M/s. Leo Fortune Infra Buildcon Pwt. Ltd.

3.|Flat Moo 301 | Wing, admeasuring an area of 1014 sg i situated at

Fortune Gardes, at Koproli, Tal Pamwel, Dist, Raigad in the name of
M/s. Leo Fortuna Infra Buildcon Pvi. Lid.
b=1a FE
Dgte : 27.04.2023 Authorized Officer,
Place: Koproli, Dist. Raigad BAMNK OF INDIA

I‘ ASSET RECOVERY MANAGEMENT BRANCH
: Bank of India Building, 1*' Fir, 28, 5. V. Road, Andheri (W], Nr,
Andhari West Railway Station; Mumbai-200 058, MH, *Tel. No.
D (022) 2621 0406 [ 07 "Email : asset.mnz@bankefindia.co.in

'OSSESSION NOTICE (RULE 8(1) (For Immovable Property)

HEREAS, The undersigned being the Authorized Officer of Bank of India, under
tHe Securitization and Recenstruction of Fingncial Asset and Enforcement of Secunty
Inperest Act, 2002 (Mo, 3 of 2002} and in exercise of povwers conferred under saction
13(12) read with rule 3 of the Security Interast {Enforcement) Rules, 2002 issved a

ernand Motice dated 04062016 calling upon the borrower S Guarantor Mfs. Lea
Fortune Infra Buildcon Pvt. Litd., Mr. Pradeep K. Swami, Mr. Prasad K. Swami,
Mr. Dhiren C. Savala, Mr. Vasant D. Bhamaniya, Mr. Sitapati Chavall 1o repay
tHe amount menticned m the noteces aggregating © §21,62,319.53 (As. Seven Crom

ety One Lakhs Sixty Two Thousand Three Hundred MNineteen and Paisa Fifty
Three Only} + uncharged interest within 60 days from tha date of Receipt of Motices,
Thhe borroweer  Guarantar having failed to repay the amount, notice is hereby ghmen to
tHe borrower f guarantor and the public in general that the undersigned has taken
Physical possession of the property described herein below under Section 13{4)
off the said Act read with rube & of the said rulas on the 28" Day of April, 2023
pabrsuant to order passed by District Magistrate, Raigad, Alibag Uls 14 (1) of the
SHRFAES] Act, 2002 in Case Mo, 71/2018 on 02.02.2022
The boreawer £ Secured debtor In particular and the Public In General is hereby
cqgutioned not to deal with the propertylies) and any dealings with the properties will
¢ subgect to the charge of the Bank of India, for an amount of ¥ 7,21,82,319.53 (Rs.
pven Crore Twenty One Lakhs Sicty Two Thousand Three Hundred Mineteen
and Paisa Fifty Three Only) + further interest therecn in respect of Project 'Forbune
The berroweer’s attentian is imited to the provisions of sub-section (8).of section 13 of
tHe SARFAES| Act, in respect of time availakle, to redeem the secured assets
DESCRIPTION OF THE IMMOVABLE PROPERTY:
AlL THAT PART AND PARCEL OF THE PROPERTY BEING :-
1.| Shop Mo, 04, Daffedid, Fortune Garden, at Koprod, Taluka Panvel, Dist. Raigad
in the name of M/s. Les Fortune infra Buildeon Pvt. Ltd.

tank of India /%,
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2. Shop Mo, 02, Daffedil. Fortune Garden, at Hoproli, Taluka Panwvel, Dist. Rakgad
in the name of Mfs. Leo Fortune Infra Bulldecon Pvt. Ltd.

3. Shop Mo, 03, Daffodil, Fortune Garden, at Koproli, Taluka Panvel, Dist. Raigad
in the name of M/s. Leo Fortune Inlra Buildcon Pyt, Ltd.

4. Shop Mo, 04, Daffodil, Fortune Garden, at Koproli, Taluka Fenvel, Dist. Raigad
i the narme of MS$. Leo Fortune Infra Buildcon Py, Lid.

5. Flat Mo, H/302, Green Heaven Residency, at Koproli, Taluka Panvel, Dist. Raigad
in the frame of M7$. Leo Fortune Infra Buildcon Pyt Lid.

Sl
Date ;20042023 Authorized Officar,
Place : Koproli, Dist. Raigad BANK OF INDIA

=

RHI MAGNESITA

CIN: L28113MH2010PLC 312871

Website: www rhimagnesitaindia.com

Mational Securities Depositories Limited (NSDL) at htips: fevoting.nsdl.com,
Manner of registering/ updating e-mail address:

maintain their demat accounts.
Manner of casting vote(s) through e-voting:

registered theiremail address has been provided in the Notice.

e-voting during postal ballot period.

Gurugram, 29 April 2023

RHI Magnesita India Limited

Unit No. 705, Tth Floor, Lodha Supremus, Kanjurmarg Village Road,
Kanjurmarg (East) Mumbai, Maharashtra 400042
T +91 22 66090600 F +91 22 66090601, E-mail: corporate.india@rhimagnesita.com,

INFORMATION REGARDING NOTICE OF POSTAL BALLOT AND REMOTE E-VOTING

A Mofice hereby given that the approval of the members of the RHI Magnesita India Limited (hereinafter known as
‘RHIM/Company') is being proposed to be taken through postal ballot process for the special business item as specified in the
notice during period starting from Wednesday, 3 May 2023 to Thursday, 1 June 2023 in compdiance with all the applicable
pravisions of the Companies Act, 2013 and the rules made thereunder and the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015, as amended from time fo time read with all the applicable
circulars, issued by the Ministry of Corporate Affairs, Government of India (the "MCA Circulars”land Securities and Exchange
Board of India ("SEBI"), io transact the special business set out in the Postal Ballot Notice {'Notice').

The Notice and other docurments required to be attached thereto, will be senl electranically to thase Membears of the Company,
whose e-mail address is registered with the Company/Skyline Financial Services Private Limited, Registrarand Transfer agent
Depository Parboipant(s) (Depositories. The Nofice and the relevant documents will also be available on the Company's
website at www.rhimagnesitaindia.com and on the website of the Stock Exchanges, i.e. BSE Limited ("BSE”") and Nabonal
Stock Exchange of India Limited ("NSE") at www bseindia.com and www.nseindia.com, respectively, and on the website of

(a) Members holding shares in physical mode, who have not registered / updated their e-mail addrass with the Company, are
requested to register/ update their e-mall address by submitting Form, 1SR-1 (available on the website of the Company
www rhimagnesitaindia.com) duly filled and signed along with requisite supporting documents 1o Skyline Financial
Services Private Limited, D-153 4, 15t Floor, Okhla Industrial Area, Phase-1, New Delhi-110020

(b} Members holding shares in dematerialised mode, who have not registered | updated their e-mail address with their
Depositary Participant(s), are requested o register [ update the same with the Depository Participant{s) where they

Members can cast their vote(s) on the proposed business as set out in the Nofice through electronic voting system ("e-vating”).
The manner of voting by Members holding shares in dematenialized mode, physical mode and for Members who have not

Members are requested to carefully read the Motice and in particular, instructions & manner for casting vole through remate

PHIYMED SOUTH EAST CENTRAL RAILWAY
POLY MEDICURE LIMITED TENDER NOTICE FOR

Regd Off- 232-B, Third Flegr, Okhla Industrial
Estata, Phasa-lll, New Dalhi-110020
CIN: L403000L1985PLC 0GRS S

Tek: 11-33550700, Fax: D11

Email: investorcara@pelymedicure.com
Weabsite: wenw polymedicura.com

NOTICE
Notice is heraby given thal

provisians of Regulation 47 of the Securities
agnd Exchange Board of India {Listing
Obdigations and Dizclosure Reguirements)

Regulaticns, 2015, Meeting. of

Directors of the Company will be held on

Tuesday, the Sih May, 2023 inte
= To congider and approve

Financial Results [Consolidated &
Standalona) of tha Company far the

firancial yaar ended on 31st

= To consider and recommend Final
Dividand. if any, an tha Equty Shares of
the Compariy far the financial paar endad

o st March, 2023

= To fransact any other mett
Hoard may desm fit

For Poly Medic

Place: Hew Delhi
Date: 39.04.2023

Avinash Chandra
Company Secretary

MISCELLANEOUS WORK
Tender Motice No.-5r. DEE ([RS&G)
BSPIOTPIZ23-24-02. Ditd: 27.04 2023
Mame of Work : 1. Raising of PFs of
Bharnwar Tonk (PF 182), Jhalwara
(PF2), Vilayat Kalan Road (PF 1&2),
Daghora (PF213 Island FF), Jamga
(PF213), Kotmi Samar (PH) (PF1),
Sarbahra (PF1), Kapan phi{PF1).

2. Replacement of comoded pipeline
at Umaria, Chandia, Anuppur, Amiat,

Burhar and Shahdol & Provision of
Filter house for augmentation of water
supply at Umaria Under junisdiction of
Sr. DEN/North.

3. Provision of Air Conditioners at
Cenlral Hailway Hospilal, Bilaspur.
Tender WYalue [Approx.) : T
32,47.061.09/-. Bid Security
Amount : T65,000/-. Tender Closing
Date & Time : 19.05.2023, 15:00 Hrs.

For further details, eligibility
crilana & complete detadls lor the
above work, please refer! download
tender document which is available

2321854

pursuant o

the Board of

r alia
the Audited

March, 2023

er which the

ure Limited
Sdi-

onwebsite www.ireps.gov.in.
Sr. Divl. Elect. Engg. (R3&G)
CPRADET S5.E.C. Railway, Bilaspur.

K3 South East Central Railway (k& @secrail

SALE NOTICE

M/s. MTC ECOM PRIVATE LIMITED (IN LIGUIDATION)

Ragd. O#f: 201 A. 2nd Floor, Pinnacle Corporate Park, Building Mo.19,

A Wing, BKC, Bandra East, Mumbal 200051

July 2022 The Sale will
hitp:Yipsugport.in/ .com

E-AUCTION — SALE OF ASSETS UNDER 1BG, 2016
Date and Time of Avction: Saterday, 271h May, 2023 at 1000 A 2 130 PM
iwith unlimited extension of 5 minutes)
Gale of assets of M=, MTC Ecom Privale Limited ({in Liquidation) forming part of
Liguidation estate by the Liquidetor appointad by the Honfde Mational Company Law
Tribunat, Mumbai Bench wide ordar no. |A/D23,2027 in CPIIE)302(MB) 2020 dated 264h,

ba done by undersigned throwgh e-auction plattorm

1000 AMio 11.00AM

Assel Descriphion Resarve Price EMD Amount | Bl Incremant
Amount {in Bs.)

Lot 1; Plant & Machinery, Rs.12.75,000/- [ Rs.1,27500/- | Rs.25 000

Situated at Groumd Fioog, (Rupses Twelve | (Rupees Dne

Shres Rajlasmmi Tesdile Park, Lakh Savanty Lakh Twanty

Bhiwandi, Maharashira 421302 | Five Thowsand Severn

(E-Auction time for Lot 1 - {Inky) Thousand Five

_hundred Orly) |

[E-Auction fime for
Lot 3= 12.00 AM 1o
0 .30 FM

Lot 2: Office Equipment's Rz ? 46,500~ | Rs.24.650- | Re.10,000/-
including Computers, Fumiterg - | (Rup2es Two [Rup=es

& Misc. tems, Situated at Laki Farty Six Twenty Fous

Ground Foor, Shree Ragaxmi Thousand Fve Thousand

Textile Park. Bhiwandi, Hundred Onky) Six Hundred

Maharashtra —421302 Fifty Only)

(E-Auction time for Lot 2 -

11.00 AM to 12,00 PM

Lot 3: Garmenis stock Rs.18.50,0005 | Rs.1.85 000/~ [ Rs.25000/-
consisting (Ladies innerwear | (Fupaes (Rupees One

and night suif), Situated at Eighleen Lakh Lakh Eighty

Ground Floor, Shree Raiasmi Fifty Thousand | Five

Testfile Park, Bhiwandi, (ndy] Thousand

Maharashira —421302 Only)

Placa: Mumibai
Dafe:; 30/042023

Date of nspection: 3rd May, 2023 to 17th May, 2023 with prier imfimalion to Liguidator
Terms and Conditions of the Saleis as under:
1. E-Awction will ba conducted on S 15 WHERE 15" “AS 15 WHAT 15 AND “WHATEVER 1S

BASIS" a5 such sale s without any kind of warrantee and indemnities through approved
gervice providar M/'s, s 1P Support Private Lindted (hitps/ipsupgaort.ing_cpm)

2, The Auction Comprises of three lods and Bids shall be sulbmittad to Liquidator (onfing] in
the formal prescribed, The Bid farm along with detailed terms & conditions of complele
E-Auction process can be dawnloadad fram the website hitp.ipsupportin/ .com

Balaji Shrirang Sagar, Liquidator

Mobsie: 8561071705 Email: balajisagaras1 37 dcagmail.com
[BBIREG.ND.: IBEMIPA-D01P-POT 555/201 B-2019/12441
ARA No: 8811244102211 23104368 Vallid wp to 21/11/2023

Robeco Mia Cap Fund.

By the order of the Board of Directors
Sdi-
Sanjay Kumar

Date: 29-04-2023
Place: Mumbai

CANARA ROBeCO

=== (anara Robeco Mutual Fund

Investment Manager : Canara Robeco Asset Management Co. Ld.
Construction House, 4th Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 007,
Tel.: 6658 5000, Fax: 6658 501213, www.canararobeco.com, CIN No.: UB5990MH1293PLCOTIO0S

NOTICE-CUM-ADDENDUM NO. 06
Disclosure of Half Yearly Unaudited Financial Results of Schemes of Canara Robeco Mutual Fund:

All other terms and conditions of the Scherme(s) will remain unchanged.

The unit holders can visit the following link for viewing/downloading the aforesaid results:
https://www.canararobeco.com/statutory-disclosures/un-audited-half-yearly-financial-results

NOTICE

Updation of Scheme Information Document (“SID") and Key Information Memorandum (“KIM") of the
schemes of Canara Robeco Mutual Fund:
Pursuant to SEBI Circular Nos. SEBI/HO/IMD/DF2/CIR,/P/2021/024 dated March 04, 2021 and SEBI/HO/IMD/
IMD-1 DOF2,/P/CIR/2021/0560 dated April 30, 2021, all unit holders are requested to note the following:
Canara Robeco Mutual Fund [("CRMF") has completed the updation of Scheme Infarmation Document
(“SID"} and Key Information Memorandum ("KIM") of all its existing Open-Ended Schemes except Canara

All unit holders of Canara Robeco Mutual Fund are requested to note that in terms of Regulation 59 of SEBI
(Mutual Funds) Regulations, 1996 and SEBI circulars issued in this regard from time to time, the Half Yearly
Unaudited Financial Results of the Schemes of Canara Robeco Mutual Fund for the period ended March 31,
2023 have been hosted on the website of Canara Robeco Mutual Fund, www.canararobeca.cam.

The said documents have been uploaded on the website of CRMF viz. www.canararobeco.com and will also
be available at all the Investor Service Centers of CRMF,

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend /IDCW amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Ltd.
(Investment manager for Canara Robeco Mutual Fund)

sd/-

Authorised Signatory

Company Secretary
(Mermbership no.:A17021)

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
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Mumbai OW No. 1900 Dt. 24/4/23
BEFORE THE STATE CONSUMER
DISPUTES REDRESSAL COMMISSION
FOR MAHARASTRA AT MUMBAI

Old Secretariats Building, Extension Building,

Ground Floor, Opp. Jahangir Arts Gallary, M.G. Road,

Kalaghoda, Mumbai- 400032.
Appeal No. 2021/105

Bajaj Allianz General Insurance Co. Ltd. Al
Company incorporated under the Companies!
Act 1956, having its office at 4th Floor, Sadhana
Rayon House, Dr. D.N. Road, Fort Mumbai-

440003. ..... Appellant Vis

1) M/s Carnation Auto India Pvt. Ltd.,
Shahnawaz Building, CST- 334, Kamani
Industrial Estate, Kale Marg, Bail Bazar, Kurla

(W), Mumbai-400070.  ....OpponentNo.2

2) M/s Lifetime Mobbilities Pvt. Ltd., Unit No.
2, Kothari Compound, Near Tikujini Wadi,
Chitalsar, Manpada, Thane (W)- 400630.

....OpponentNo. 3
PUBLIC NOTICE

TAKE NOTICE THAT the complainant above
named has/ have filed Appeal No. 2021/105!

AT HISTIaT eerenT fEet 3T M, aq gi-oﬁ e hEd o FRvE @i e e eRa
ABEIISS 9IAGT

DRIDISI fRIAL, edIfeamd acd (Al di.) frureI, Al dRITcRI
Email :- integratedmumbai.ee@mahapwd.com
GIEToll T5. 22026 3UY IBAA . 2208E3VE

% - forfercT <ol <b. ¥ A6l 2023 0
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http://mahatenders.gov.in ?\RCI\G{SB)TJ[@S'EEQ‘U?HH ardt. ara feifdet Radmreverrar srerar

Shri Rukmani Baldev Vazirani Member/
owner of the flat No E 1 Taruna Bldg LBS
Marg Mulund West Mumbai - 80 Holding
share Certificate no 019 was expired on
06/09/2012 making nomination for the same.
Their legal Heirs has applied to the society
about transfer of the said Shares/Flat on own
name. If any one having any claim/objection
should contact/write to the society secretary
within 15 (fifteen) days. Thereafter no claim
will be considered & the society will proceed
for the transfer.

GIPRURIIT DR PRIDGRL JMBRICAL UDIedDd ded (ALI) [P, BIE, s, Alolt Sd-
IR0l Sl 3113, 3Ie 3RICKch Rifdiar Ramrell s o Place : Mumba, Secretary
o : : Date 30/4/2023
3L N sicIfora
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w. ITDHA 5.
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SHITESAT UTUTST SIS WT!

before, State Consumer Disputes Redressal
Commission for Maharashtra at Mumbai.
WHEREAS the Complaint above mentioned
was listed before the Commission for the]
hearing/ submission but as it is not possible to!
serve the notice by regular service to Opponent
hence the Hon'ble Commission ordered the

service by substituted service i.e. Public Notice.
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Notice is hereby given to Opponent, that if|
you wish to contest the Complaint you are
required to remain present on 02/05/2023 at!

10.30 a.m. in person or by a pleader duly
instructed and produce the documents in your|
defense on which you desire torely on.

TAKE FURTHER NOTICE THAT in default of|
your appearance on the date and time above
mentioned the Complaint will be proceeded for|
determination in your absence and no further
Notice in relation thereto shall be given. Given
in my hand on this 24th day of April, 2023.

Sd/- Registrar(Legal)
State Consumer Disputes Redressal
Commission Maharashtra, Mumbai.
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and Prathakaal (marathi) on dated 11/03/2023 of Mr.
Rafiq Dawood Shaikh member of Vyas CHS
Ltd.131, Model Town "A" wing gr. floor, Flat No 03.
Andheri west, Mumbai- 400038. The Date of Death
of late Mrs. Hamida Dawood Shaikh will be read as
13th November 2018 instead of 18th November
2018 please be noted.

Sd/-
Secretary
Vyas CHS Ltd. 131/132, Model Town, 4 Bunglow
Andheri (w) Mumbai- 53
Place:- Mumbai

Date:- 30/04/2023
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